In the Central Administrative Tribunal
Principal Bench: New Delhi
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(Hon'ble Mr. Justice V.S. Malimath, Chairman)

The 1learned counsel for+ ‘the - petitioners

8Shrii G.D. . Gupta submitted that all® the .petitioners -

have since been ‘absorbed in service -‘in- Grade-1I

of Delhi*“Administratioh*;Actouhts Serv1ce at its

" initial constltutlonfb which p081t10n Mrs. Avnish

S, P

Ahlawat learned counsel "for- hthe respondents

also agrees. These petltlons have become unnecessary.

Hence, they are d1sposed of. We, however make

At clear that on that bas1s the petltloners are

entitled to work out their rightS»regarding ‘seniority

~:4n- Gradée-II of Delhi Administrdtion”ACCOdnts Service

and for further promotions. No costs.
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